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Such recommendations have to be referred 
to tho~ Ministries for taking further action. 

The Hon. Member wante4 to know as to 
why they are exporting. Are they getting more 
money by exporting? I can tell the House 
that the international price of tyre is almost 
one-third of the domestic price. So they 
are not making money by exporting. But 
there are other concessions which are attrac-
tive for them to export more and more. 
They are exporting tyres because with the 
export subsidy, they get duty-free import 
facilities. They have better realisation in 
export market than in domestic market. 
Import of tyres is under OOL. So, if any 
genuine person wants to import tyres he can 
do so. . 

With regard to monopoly I have already 
made it clear that we are not for monopoly 
but we are for breaking the monopoly. 

An Hon. Member wanted to know as to 
why this matter is being referred again and 
again to BICP. This was referred once 
before the presentation of Budget because 
there was an increase in prices. Whenever 
there is an increase in prices, we have to 
refer it to the BICP in order to see whether 
the manufacturers are justified in increasing 
the price. Because of recent increase which 
they have effected after the Budget, the 
matter has been referred to BICP. The study 
has been going on. I cannot take any decision 
on that unless I get an expert view in the 
matter. I have already told the House that 
in tbe light of the report whatever action is 
necessary or called for, we are prepared to 
take that action. 

'Another Hon. Member wanted to know 
as to why we are always complaining about 
high' taxes and we are not taking up the 
matter with the Finance Ministry. So far as 
excise ~\lty is concerned, we have already 
taken up the matter with the Finance 
Ministry. We have made out a case for 
giving some relief in excise duty. If. neces-
sary, '" will .. have further discussion with the 
Finance Ministry. 
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-Contd. 

[English1 

MR. DEPUTY SPEAKER: Now, we 
take up further discussion under Rule 193. 
We have already exceeded the time allotted 
for this discussion. But some Hon. Mem-
bers want to express their views on this 
subject. I request them to be very brief. 

PROF. MEIJINLUNG KAMSON' 
(Outer Manipur) : I will try to be very brief. 
But I cannot leave the points which other 
Member~ have not touched so far. 

Today, we are completing 38th year of 
our independence Tomorrow we will be 
celebrating our 39th Independence Day. 
Under the Constitution, we profess secularism, 
fraternity and all these things. But 
unfortunately, we have been seeing atrocities 
on certai n sections of the people in spite of 
tbis principle of fraternity. This section of 
the people is not enjoying the social equiality 
and, therefore, it is a matter of shame for 
us. At the same time, we have also got the 
report that atrocity is on the increase. So 
many things are mentioned in the Report 
also. The crimes generally described as 
atrocities, include murder, rape, assault and 
violence resulting in grievou, hurt, arson and 
other offences punishable under the Indian 
Penal Code. Many Hon. Members have, 
mentioned much about these things yesterday, 
so I do not want to go into detail on these. 
Although some Members have referred to 
the number of crimes that have taken pJace 
on Scheduled Castes and Scheduled Tribes. 
yet I want to remind afresh because we are 
again discussing it today. During the year 
1984, there was a record number of crimes. 
The number of crimes committed on Scbedu\ .. 
led Castes is 15,936 and on Scbedu1t4 
Tribes it is 4,223. Taking these figures into 
consideration, I think the problem is very. 
serious. Though we thinie that we are 
following democracy and are tryiDa to pvc 
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them not only political freedom but are also 
trying to give them social freedom and social 
democracy. b~t we have failed so far. There-
fore, we have to strive again. With tbese 
social inequalities, I think democracy is 
incomplete. The very idea of inequalities, 
untouchability, atrocities or suppression is 
against the spirit of democracy. Therefore 
we shall have to gear up action from the 
Government side as well as from the side of 
the public to put an end to these atrocities 
and social inequalities. That is the point I 
wanted to mention. 

I am not mentioning all that I wanted to 
mention because of the shortage of time. 
However, I again want to remind that the 
States where the atrocities are taking place 
are Uttar Pradesh, Madhya Pradesh, Bihar, 
An4hra Pradesh, Maharashtra, Gujarat, 
Rajasthan, Tamil Nadu, Karnataka, Kerala, 
Haryana and Punjab. States like Nagaland, 
Mizoram, Manipur, Tripura, Assam and 
Arunachal Pradesh, do not have any sort of 
atrocities. So, I would like to point out 
why there are no atrocities in these States 
and why it is there in other States. It is 
not the question of communalism only, there 
is something deep-rooted inside. I would 
like to draw your attention to 
that side also in course of time but a t the 
moment I would like to mention some of the 
major factors responsible for these atrocities. 
These factors are land disputes, minimum 
wages, old enmities, etc. Land disputes cover 
about 16 per cent of all the atrocities. Then 
comes tbe minimum wages. All these given 
in the Report. It is mentioned here: "In 
the past, the upper· castes and classes in the 
rural areas were free to dominate over and 
oppress these communities, economical1y as 
well as socially. There was no question of 
minimum wages or land ceilings in those 
days". Enlightenment began to come to 
the 'masses on an unprecedented scale during 
the national movement for freedom and 
during the years after independence. There-
fore, natura))y a conflict came between the 
employer and the employee. So, this was 
the main reason. As I have just mentioned. 
in the Eastern States, we do not have the 
atrocities, we do not have social distinctions 
because they do not have any sort of 
eXpe~Dce in their history. Once again I 
want to draw the special attention of tbe 
Home Minister that there are Scheduled 
Tribes in Eastern India, fOf c~a~"le~ i~ 

Nagaland, Arunachal Pradesh, Mizoram 
and Meghalaya, but they do not feel any sort 
of segregation, social inequality and all those 
things. When they learn that some sections 
cf the people in the mainland of the country 
are suffering, they feel how they should go 
together with the main bulk of the society 
under such situations. It is because they 
have had no experience H,ke that. So, they 
are very nluch conscious as to how they 
would be treated in the society. Therefore, 
the Hon. Minister should take note of it 
and take measures so that people may not 
feel that way. 

I would like to give some suggestions 
about how I would like the Government' to 
look into that matter. First of all I would 
point out that the Union Home Ministry had 
issued certain guidelines to the States on 
6-9-1980 in this regard, but they are not 
being properly implemented. So, I would 
request the Minister to see that those 
guidelines are stricitly implemented. 

Secondly I would like the Hon. Minister 
to see that effective measure s are taken to 
curb untouchability under the Protection of 
Civil Rights Act, 1985. 

There have been some recommendations 
also. They are: First, to set up special cell 
for registration of crime cases and for proper 
and correct investigation of the cases. But 
so far, I think, it has not been properly 
looked into. 

Secondly, there was a recommendation to 
set up special courts for expeditious disposal 
of untouchable cases. This recommendation 
also has not \x-en strictly followed. 

I would like to say that the land 
disputes and demand for minimum wages 
being the mai n causes of atrocities. Special 
measures should be taken to remove any 
lacunae or loopholes in the land laws, so 
that there is no conflict between the landlords 
and the Ja bourers. 

Just as the Prime Minister has visited 
renlote and Scheduled Castes and Scheduled 
Tribes a reas in Andhra Pradesh and Orissa 
recently, I would suggest that all the 
Ministers should, as routine from time to 
time, visit all parts of the country so that 
the suppressed c1ass must have some 
~nc~ura,emen t, 
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The last suggestion that I would like to 
make is that the word Scheduled Caste 
shou\d be replaced by some other word 
because scheduled caste' has acquired 
religious stigma in a derogatory sense. It 
should be replaced by some other term like 
'scheduled people' or 'scheduled class'. Of 
course, the list of the people as under the 
category will be the same as it is today. 

There are so many other suggestions that 
I wanted to make, but I could not because 
of the shortage of time. 

MR. DEPUTY SPEAKER: You can 
send your suggestions to the Hon. Minister. 

19.00 hrs. 

SHRI CHINTA MOHAN (Tirupati): 
Mr. Deputy Speaker, Sir, I thank you very 
much for giving me two minutes. I would 
like to make one small suggestion before 
you. I am not speaking from my party 
angle. I would like to suggest you one thing 
(rom my personal side. This is my personal 
opInion. In spite of 38 years of indepen-
dence the atrocities on backward classes, 
harijans and adivasis are continuing. We 
have given them sufficient time of reserva-
tion for 38 years. Let us see that they 
should be given reservation for another 12 
years. If we cannot succeed in this direction, 
let us stop all this reservation to them. Let 
us give * for the backward classes, harijans 
and adivasis. Let us see what is going to 
happen to them. 1 am speaking from my 
personal side. (Interruption) I would like 
to repeat it again, Sir. They, the backward 
classes, should be given * Jinnah fought for 
it and got Pakistan. At the time of 
separation of Pakistan, we aU said. we will 
protect you, we will see that no injustice is 
done to you. We promised them all these 
things at that time. Now, let us give them 
a * instead of harassing them and doing 
all sorts of atrocities. Thank you. 

19.01 MS. 

(SHRI SOMNATH RATH in the Chair] 

SHRI PIYUS TIRAK Y (Alipurdwar): 
We don't subscribe to such opinion, Sir. 

AN HON MEMBER : He is speaking in 
a lighter vein. 

*Not recorded. 

[Translation] 

SHRI BAPULAL MAL V1V A (Shaja60 

pur) : Mr .. Chairman, Sir, I would like to 
express my thanks to you for giving me an 
opportunity to participate in the discussion 
regarding atrocities on Harijans. 

Mr. Chairman, Sir, if you go through the 
discussion, you will find that this discussion 
is being held mainly about three States i.e. 
Andhra Pradesh, Madhya Pradesh..... . 

SHRI RAM PY ARE PANIKA (Roberts-
ganj) : Mr. Chairman, Sir, I rise on a point 
of order. An Hon. Member bas just now 
said that ... should be given·" If it has formed 
part of the records, it should be expunged. 

[English} 

MR. CHAIRMAN: I will examine it. 

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : He does not mean it seriously. 

SHRI RAM PIYARE PANlKA: This 
must be expunged. 

MR. CHAIRMAN: I will exanline it. 

SHRI S. M. BHATTEM (Visbakha-
patnam) : He does Dot say it 00' party lines. 
He has made it very clear. It is his penonal 
opinion. We do not subscribe to it as a party. 

(Interruptions) 

(Translation] 

SHRI BAPULAL MALVIYA : Mr. 
Chairman, Sir, it is a wrong feeling that 
Harijans might be given a separate p.ace. 
Harijans are part of Hindu Community. TJley 
are residents of India and ••• 

SHRI NARAYAN CHOUBEY (Midna-
pore) : They are part of India. -

[English] 

SHRI PIYUS TIRAKY: Sir, it should 
also be expunged. 

[Trans/ation1 

SHRI BAPULAL MALVIYA : I was 
listening to the views of the Hon. Members 

*Not recorded. 
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very attentively. After listening to their 
views I have felt that they have not given 
any concrete suggestion. They have been 
simply shedding tears for Harijans and 
Adivasis, but their tears are crocodile tears. 
No good suggestion has been just forward for 
the benefit of Harijans and Adivasis. 1 would 
like to suggest that the posts reserved for 
Harijans and Adivasis must be filled. We s~e 
that reserved posts for Harijans and Adivasis 
bave not been filled even after 35 or 36 years 
of independence. We have also seen the 
injustice tbat many-caste Hindus have got the 
jobs by producing fake Scbeduled Castes 
Certificates. It is a very serious matter. I 
would like to give an example in this regard. 
When I visited--:·,J)ewas in Madhya Pradesh, a 
person-complained that a certain person was 
Dot Harijan and ae has been given the 
employment. As a result of his complaint, 
instead of holding any enquiry in the matter, 
the complainant was removed . from service 
and he was told that his services were no 
longer required. 

I would like to submit to you that a lot 
of atrocities are being perpetrated on Harija ns 
and Adivasis. 1 have leceived a petition from 
Telephone industry at Bangalore near my 
constituency. There are 2,000 or 3,000 
Adivasis~ Atrocities are being perpetrated on 
them by caste Hindus. They have written to me 
that their condition is very pitiable. They had 
also roported this matter to the Hon. Home 
Minister of Karnataka Government, but the 
State Government bas not paid any attention 
to their complaint. I would request the central 
Government to interfere in this matter and 
to check the atrocities on Harijans and 
Adivasis. There is a unit of Bharat 
Aluminium Limited at Korba in Madhya 
Pradesh. The Harijans and Adivasis employees 
of tbe unit have written to me that caste 
Hindus barass them abuse t~em. They are 
also Dot given the promotion due to them. 
When tbe turn (or promotion of Harijans and 
Adivasis comes, the meeting of D. P. C. is 
DOt called. Direct recruits are appointed on 
these posts. As a result, the Harijans are being 
deprived of their rights. I would like to 
submit that direct appointments should not 
be made for such vacancies. In my view the 
condition of Harijan5 (rom social point of view 
is very deplorable. They are badly depressed, 
-suppressed and neglected. In tbe cities you 
will find that the people do not sport moust-
aches but in the countryside you will find 

on SC and sr 
three types of moustaches-one is "lion" 
type, other is "curzon" type and yet anotber 
is drooping type. We have seen that if any 
Harijan keeps "lion" t~ moustaches, he is 
beaten and Harijans are asked to keep droop-
ing moustaches. I would request that the 
problem of untouchability should be dealt 
with sternly. 

[English] 

MR. CHAIRMAN: Whatever you will 
speak further will not go on record. 

[Translarion} 

SHRI BAPULAL MALVIYA : All right, 
Sir, I now resume my seat. 

*SHRI B. N. REDDY (Miryalguda): 
Mr. Chairman, Sir, the time at my disposal 
is only 5 minutes. So I want to confine myself 
only to the Karamchedu incident. 

Sir, at the outset I strongly conde~n the 
brutal killing of harijans in Karamchedu. 6 
harijans were killed and many others were 
injured. On behalf of my party CPl (M), and 
on my own behalf I want to convey our 
heart felt condolences to the bereaved families 
through this august House. 

The juJicial enquiry has been orderd by 
the State Government. I hope the Report win 
be submitted soon and the peBons responsible 
for this brutal atrocity will be brought to 
book. 

It is higly deplorable that some Congress-
I leaders in the State are trying to exploit tbe 
incident to their advantage. These Congress-
men are trying to camouflage tbe real issue 
by giving it a communal colour. Sir, the real 
fight is between the rich landlords, and the 
poor harijaos. When the poor harijans are 
killed, the Congress-I is trying to exploit it 
and is trying to use it as an excuse to create 
trouble for the Government in that State. 
They are trying to hide the brutal character 
of the landlords by giving it a communal 
colour. 

Sir, the need of the hour is to extend aU 
the help possible to the victims of this ghastly 
and brutal inciden~. Adequate compensation 
has to be paid to aU those who have suffered. 

*The speech originally delivered in 
Te}ulu. 
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The N. T. R. Government is trying its best 
to helJ! the victims. Unfortunately the 
congressmen in the State are obstructing the 
relief work. This attitude of Congressmen in 
the State is most deplorable. 

Sir, Hon. Minister of State for Home 
Affairs, Shrimati Ram Dulari Sinha has visited 
Karamchedu. We have no objection to her 
visiting the place. She is the Home Minister 
and in tha t capacity she is within her right to 
visit the place. But what is deplorable is that 
she acted in a manner which does not behave 
her position. She has generated much contro-
vercy during her visit by threatening the 
central intervention. Sir, instead of a~suaging 
the feelings of poor harijans and helping the 
State Government in the reHef work, she used 
this visit to threaten. N. T. Rarna Rao's 
Government. She had gone there only to 
make use of an opportunity to put the 
Government run by a opposition party in 
trouble. The only aim of the Congress-l party 
seems to put the opposition Governments in 
trouble at the slightest excuse. 

The sympathy shown by the Congressmen is 
only superficial. They are not really interested 
in the cause of harijans. ~ympathy shown for 
harijans in Karamchedu is not genuine. They 
are shedding crocodile tears. We know too 
well what the Congress has done for harijans 
when it was in power in Andhra Pradesh. 
The Vengal Rao Government butehered 
thousands of innocents in the name of radi-
cals. Sir, it is strange to see the same 
Congressmen espousing the cause of harijans 
now. 

Sir, the Congress party has been in the 
saddle right from independence barring a two 
and a half year period of Janata what have 
they done in the past 38 years for the 
harijans ? They could not do anything. The 
real issue is the clash between harijans and 
the feudals. The best way to do justice to 
barijans is to implement land reforms. The 
land reforms go a long way in helping 
harijans to stand on their own legs, and 
liberate them from the clutches of the land-
lords. I am sorry to say that the Government 
at the Centre has failed miserably to imple-
ment the land reforms. If at all, the Central 
Government are sincere in protecting the 
harijans from the cruel hands of landlords, it 
should, atleast now. take steps to implement 
the land reforms immediately. 

Instead of preaching the opposition 
Members, I want the Hon. Members belong-
ing to treasury benches to ask their own 
Government as to what have they done for 
liberating harijaos and girijans from the 
clutches of the landlords for all these years. 

Thanking you for giving me the opportu-
nity, I conclude. 

[English] 

SHRI P. K. THUNGON (Arunachal 
West) : Mr. Chairman Sir .•. 

MR. CHAIRMAN: Please confine your 
speech within 5 minutes. 

SHRI P. K. THUNGON: I will try to 
finish in less than that time Sir, this is a very 
serious matter. As many of the Hon. Members 
have already expressed, it is a sort of national 
shame that these atrocities are happening in 
some parts of our country. The main point 
whiCh we shall ha ve to understand is that 
people shall have to be well informed and 
they shall have to have proper knowledge 
about what is caste system. 

As you are aware, caste system originated 
from Manu Smriti, as some of the Members 
have expressed. But what does the Manu 
Smriti say? If YOU have a critical study ot 
Manu Smriti, you will see that one who rules 
is Kshatriya; one who teaches and performs 
poojas is Brahmin, and those who are 
engaged in business are Vysyas and the rest 
of them are Sudras. 

Has the Manu Smriti mentioned 
about women anywhere? No, therefore, if 
we try to analyse, we will come to know that 
the rest of people including the ladies fall 
under the category of Sudras. According to 
the Manu Smriti, ev~n children are also 
Sudras. 

These things are not understood by the 
people and, therefore; some intrested section 
of people try to take advantage of the 
ignorance of" the masses and to create diffe-
rences among people. 

You win agree with me that there are 
educated sections of people amongst whom 
this difference is very much Jess. But is 
prevalent particularly in the remote, far-flung 
and backward areas and there alSo some of 
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tbe interested sections of people exploit those 
differences to their advantage. 

I would like to say that instead of criti-
cising Manu Smriti, you should study i,t 
properly. Everyone should be educated on 
Manu Smriti. 

(Interrnplions) 

Now I come to tbe Constitution. After 
making a proper study of all aspects, our 
Constitution-makers have given 'us 
equality of opportunities. Equality of opportu-
nity is given to each and every section of 
society. This is to enable them to rise accord-
ing to their capacity. 

You mus t know that this is stressed in 
Manu Smtiti. 

Therefore, if we want tft understand the 
Constitutions we have to understand Manu 
Smriti. According to the Constitution, we are 
-given equal opportunities. Accordingly, one 
can become a Brahmin, or an educationist, 
or a ruler or Prime Minister or Minister or 
Chief Minister or a Kshatriya, according to 
one's capacity. 

(Interruptions) 

MR. CHAIRMAN: There should be no 
cross-talking. You please go on. Don't pay 
any importance to what any other Member 
says. 

(Interruptions) 

SHRI P. K. THUNGON: I would like 
to put forth a few suggestions. As I' said it is 
because of certain drawbacks that some 
se~tions of people are ·looked down. There-
fore, the Constitution has given to them the 
status of Scheduled Castes and Scheduled 
Tribes. 

. For Scheduled Castes and Scheduled 
Tribes, socio-economic development is the 
main criterion. There are some nco-
Buddhists wb9 are Harijans but because they 
have adopted a new religion, they have not 
been given any facilities in many of the 
States. Not only the Central Government, 
but the State Governments also should very 
carefully consider tl\is, and they should be 
siv~ proper facilities. 

Secondly, we have the Scheduled Castes 
and Scheduled Tribes Commission. TbCre 
is no lack of good intention on the part of 
the Central Government or of any Govern-
ment, for that matter, in the States also. 
The only defect has been that, in tbe 
implementation, these things are not properly 
either monitored or supervised ... 

MR. CHAIRMAN: Please try to 
conclude. 

SHRI P. K. THUNGON: I am going 
to give a few suggestions which the Hon. 
Minister may please note. 

The facilities which aae given should be 
implemented properly, in the proper perspec-
tive and with sincerity. Then, in the 
Scheduled Castes and Scheduled Tribes 
Commission there are still a few Members 
to be appointed. In this Commission, the 
Members should be such people who are 
really committed to the cause and who are 
reaUy active. I would lik.e to draw the 
attention of the Hon. Home Minister to the 
fact that he has two very active Members 
at the moment who are doing very good 
work 

MR. CHAIRMAN: Now make your 
last point. 

SHRI P. K. THUNGON: The next 
point is about reservation. Regarding reser-
vation, as you are aware, there is a quota 
which has to be filled up. But in some 
parts of our country in the name of reserva-
tion SClme agitations are started. There is 
a lurking fear in the minds of the people 
belonging to the Scheduled Castes and 
Scheduled Tribes that there might be a 
conspiracy; if their economic and social 
standards are not raised by 1990, this august 
House may not further extend the facilities. 
Therefore, Government shall have to protect 
these people and shall have to see that such 
feelings do not come in the minds of the 
Scheduled Castes and Scheduled Tribes. 

Another point which I would like to 
mention is very sensitive. You may please 
note, Sir, and I would like to request the 
Hon. Minister also to note. I have my 
personal experience that at the time of 
placement of officers, it is quite often seen 
that proper justice is not done to tbe 
Scheduled Caste and Scheduled Tribe officers. 
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For example, I would like to place a question 
before ~u: bow many Scheduled Tribe 
oflicers from the north-eastern region are 
there in the Ministries in the Government of 
India? Are they not to participate in our 
system? Is it that there should be parti-
cipation only by MPs and Ministers? The 
officers are also equalJy responsible, if not 
more, in our system. Therefore, in the place-
ment of officers, justice should be done to 
them. 

Since there is no time, I shaH now c~me 
to my last point. Many Hon. Members 
have already mentioned this. I would like 
to pointedly place a question before the Hon. 
Minister in respect of the directives which 
were issued in 1980 for posting District 
Magistrates in sensitive areas from amongst 
Scheduled. Caste and Scheduled Tribe officers 
and also for speciaJ courts. I would like to 
know how many States have accepted them 
and how many have not accepted them. If 
they have not accepted, why they have not. 
In that case are you going to consider or 
rethink on a constitutional amendment or on 
a procedure through which you can compel 
them to follow the directives. 

Sir, I have given many suggestions. I 
have other suggestions also to give as the 
president of the Akhil Bharatiya Adivasi 
Vikas Parishad. 

MR. CHAIRMAN: You please give it 
in writing to the Home Minister. 

SHRI P. K. THUNGON: Since you 
have no time, I will meet the Hon'ble 
Minister and give it in writing. 

[Trans/at ion1 

SHRI MOHAMMAD MAHFOOJ ALI 
KHAN (Etah) : Mr. Chairman, Sir, I would 
not take much of your time, because 
discussion for five hours has already been 
held yesterday and discussion is going on 
even to day. During the discussion one thing 
is bt-ing repeated again and again. I would 
like to quote one couplet of Allama 
Iqbal: 

. hEk hi sar men khade ho gaye 
mehmood va aya), 

No koi ba"da raha aur na koi 
banda rrawDz.' 

We have yet to imbibe thc spirit 
permeating the above couplet of Allama 
Iqbal. The caste Hindus even now look 
down upon Scheduled castes and Scheduled 
Tribes. In Muslim Community, all are equal. 
This question does not arise in Muslim 
Community that so and so is Pathan, so and 
so is ('Sher" and so and so is Syed. All of 
them are one and take food from the same 
thali or drink water from the same glass. 
Even today the casteism is so much rampant 
in the country that it is eating into the vitals 
of our social life like termite and cancer. 
It is the Muslim Community only where 
there is no discrimination. 

(Interruptions) 

SHRI C. MADHAV REDDI 
(Adilabad) : It is not proper to speak in 
terms of Hindu and Muslim. 

(Interruptions) 

SHRI MOHAMMAD MEHFOOJ ALI 
KHAN: It is the philosophy of Muslim 
Community that we eat from the same thali: 
Even now high castes hate the lower castes and 
do not anow them to enter the temples. The 
Scheduled Castes and the Scheduled Tribes 
people are being suppressed very much even 
now. The Untouchability Act is not being 
implemented even now. How many people 
ha ve been challaned or sentenced to undergo-
improvement. People have been fined or at 
the most sentenced to undergo imprisonment 
for three months or six months. 

The Scheduled castes people have com-
plained to us that they were not allowed to 
enter the temples or were not a]]owed to 
take bath at a particular pJa~ or were not 
allowed to enter a particular place. I Jive in 
the countryside. I have myself witnessed 
that atrocities are being perpetuated on them. 
Even now they are viewed as jamadars and 
sweepers. 

Now you corne to education. All the 
activities of the Government are on the 
paper only. There is nothing in practice. 
Every thing is on the paper that Government 
has disbursed so much amount as loan, but 
how much amount of loan has actually been 
paid to them? Amount of loan is shown on 
papers to be Rs. 5,000/-, but they receive 
Rs.4,000/- only. They are very poor. An 
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amount of Rs. 1,000 is pocketed by the 
clerks and ·the loanees dare not complain 
about it. They do not have courage to lodge 
a report in the. Police Station. They are 
so much scared of them. This Congress 
Government has to get the votes of the 
Scheduled Castes and Scheduled Tribes an.d 
that is why such activities are shown on 
paper. 

An objection was made yesterday about 
N. T. Ramarao. What is going on there? 
Is the same thing not happening in Uttar, 
Pradesh? Atrocities are being perpetrated 
on them, they are beaten and are insulted. 
It is their constitutional right and the 
resolution regarding reservation was unanim-
ously passed by this House on 18th March, 
1981 and all tbe Members of the entire 
House had passed this resolution by standing 
in the House. In the history of this House, 
such a thing has happened only twice. On 
the issue of China also, the entire House 
had passed the resolution unanimously, 
Similarly the legislation regarding Scheduled 
Castes and Scheduled Tribes was passed 
by the entire House unanimously on 18th 
March, 1981. 

Keeping in view the atrocities on 
Scheduled Castes, more facilities should be 
provided to them. Now I would like to put 
forward certain suggestions. First, a separate 
Ministry should be created for the welfare 
of Scheduled Castes and Scheduled Tribes. 
This issue has been raised on earlier occasions 
also and this is a serious problem. You 
cannot suppress them in this manner ... 
(Interruptions) Their population is 86 per 
cent of the total population ., (Interruptions). 
Their strength is 86 per cent of the total 
population. They cannot be suppressed. 
They will raise their voice. There would be 
a change in their attitude. They are being 
suppressed in India, which will bring about 
revolution in the country. I would therefore, 
submit that a separate Ministry may be set 
up for them. 

Secondly, anti-reservation movement 
may be dealt with sternly. Thirdly, the 
D. Ms. and S. S. Ps. of areas where atroci-
ties are perpetrated on Scheduled Tribes, 
Scheduled Castes and backward classes 
should be transferred and if they are unable 
to control such atroci ties, action shou Id be 
taken against them. Fourthly, a .separate 

ceU should be created for them. A separate 
force should be organised which should 
comprise especially of Scheduled Castes 
and Scheduled Tribes. The posts reserved for 
them in Government' Services should, which 
have not been filled so far, be filled and all 
sorts of human rights should be given to 
them and there should be no question of 
caste or creed. 

One of our senior colleagues had object-
ed to what I had said in the beginning but 
there was no question of Hindu or Muslim 
in that. I had quoted a couplet whi'ch meant 
that our community has a quality which is 
lacking in your community. 

SHRI MANIKRAO HODL Y A GA VIT 
(Nandurbar) : Sir, we have been discussing 
since yesterday the atrocities and injustice 
being perpetrated in the country against 
Harijans and Adivasis. I have carefully 
listened to all the Hon. Members. In our 
Maharashtra, the benefits of reservation are 
being enjoyed by the non- Adivasis. This is 
atrocious that the non-Harijans are enjoying 
the benefits in the name of Adivasis. People 
belonging to Koli Suryavanshi caste are 
enjoying the .benefits in the name of Koli 
Machhimar and Tokre Koli castes. The 
people of Thakur castes, who are landlords 
are enjoying the benefits of reservation in 
the name of Langoti Clad Thakurs. The 
people belonging to a Third castes-Halwa 
are enjoying the benefits of reservation in 
the name of Halwa Kushti. Besides, the' 
people belonging to Manna Bagore caste are 
enjoying the benefits meant for Adivasis in 
the name of Mannekhar. Through you, 
Sir, I request the Hon. Minister to get it 
looked into. 

My second point is that non·Adivasis 
are getting admissions in Medical and Engi-
neering colleges in the name of Adivasis in 
Maharashtra. The work relating to the 
verification of certificates whether a person 
is Adivasi or not is done by the Director 
(Tribal Research). After a decision is given 
by this office, the father or guardian of the 
student files an appeal with the Additional 
Commissioner (Tribal), Nasik and obtains 
a certificate to the effect that he belongs 
to Adivasi tribe. Thus, the benefits of 
Adivasis are being enjoyed by non·Adivasis, 
which is a great injustice and atrocity 
against Adivasis so much so that even the 
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election of M.L.A., M.P. or others on the 
reserved seats are contested by non-Adivasis. 
Similar". applications for allotment of 
petrol pumps and ps agencies are submitted 
by the non-Adivasis in the name of Adivasis, 
and thus, they commit a great injustice against 
Adivasis. 

While drawing the attention of the Hon. 
Minister to all these points, I request that 
all these things should be inquired into and 
this injustice should be put to an end. 

[Eng/ish] 

SURI S. JAIPAL REDDY (Mahbub-
nagar) : Mr. Chairman, Sir, we have only 
four bours to go for celebrating our Indepen-
dence Day. It is really poigant and ironic 
tbat we should be discussing this increasing 
pbenomenon of atrocities on scheduled castes 
and scheduled tribes. To my mind it is a 
matter of national shame. This sense of 
shame should be shared by all the political 
parties-both the ruling party and the 
opposition. 

Sir, I am one of those who believes that 
this question should not be approached at 
all in a partisan spirit. If we study tile 
statistics ·we find that the statistics vary from 
place to place in the country depending not 
on the party but on the social conditions of 
the respective States. You will find tbat the 
rate of atrocities in U.P., Bihar and Madhya 
Pradesh is much higher than in other parts 
of the country. Andhra Pradesh, for 
example, bas been ruled both by Congress 
aad TOP. The change of parties made no 
ditterence to this phenomenon in Andhra 
Pradesh. Same is the case with North 
Indian States. They were ruled by both 
Jaoata party and Congress. That also made 
no difference to this phenomenon of atro-
cities. In 1980 the total number of crimes 
committed on scheduled castes in Andbra 
Pradesh was 152; in 1981 it was 206; in 
1982 it was 243 and in 1983 after TDP came 
it is 181. I am really sorry that after TOP 
took over the rate did not come down 
silDificantly. But I would only like to point 
out that there is no difference because most 
of the political parties -1 am afraid including 
tbe one I belong to-are perhaps under the 
inftuonce of some class factors. Take Bihar 
f or example. In 1980, the figure was as 
hia" as 1890. In Madhya Pradesh. it was 

3,877. In Uttar Pradesh, it was 4279. The 
same patron repeat itself year after year.1 OJ' DOt 
have to inflict my speech upon all of )'OU by 
reeling out an facts and figures. ThO_ 
is the case in regard to the Scheduled Tril,c,. 
The same is the case in regard to tbe number 
of people killed belonging to Scbeduled 
Tribes. 

In 1984, in Andhra Pradesh, upto 
September 1984, 17 persons belonaiol to 
Scheduled Caste, were killed. In Bihar. up 
to May, 1984, 9S persons betonainl to 
Scheduled Caste were killed. In Madilya 
Pradesh, up to November 1984, 118 penoM 
belonging to Scheduled Caste were killed. Iii 
Uttar Pradesh, the State of our Prime 
Ministers, 213 persons belonging to Scheduled 
Caste were killed until November 1984. 

Sir, when Janatha Party just came t. 
power way back in 1977, a terrible incident 
took place at BeJchi. A dacoit gang perpetra~' 
ted the crime. At that time, of course, our 
late Prime Minister chose to go by aD 
elephant to that place. But then when the 
Congress came to power, and similar incidents 
took place at Sadbupur and Deoli. did 
anybody at the level of the Central leaden-
ship go there even by •. Sir, it is time 
that we stopped politicising this IDIjor 
national tragedy. 

[Trons lot ionJ 

SHRI RAM PYARE PANIItA 
(Roberstganj) : Mr. Chairman, Sir, this is 
unparliamentary language: it should. there-
fore, be expunged from the proceedinss. 

AN HON. MEMBER: No, No. 

[English] 

SHRI RAM PY ARE PANIKA: Sir. 
Mr. Reddy has used the word' * which is 
unparliamentary. (lnterruptio"s) 

SHRI S. JAIPAL REDDY: Sir I have 
not referred to anybody as • or aoybody 
as elephant. 

SHRI RAM PY ARE PANIKA: Sir. 
this is unparliamentary and it must be 
expunged from the record. (1"1e"",,,io_) 

MR. CHAIRMAN: I will examiDe 
that. 

·Expunged as ordered by the' Chair. 
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SHRI S. JAIPAL REDDY : Sir, there is 
nothing to examine. 

MR.. CHAIRMAN : I have heard you 
and, J, will examine that. 

SHRI S. JAIPAL REDDY: Sir, as a 
Member from Andhra Pradesh, I hang my 
head down in shame for what happened in 
Karamcbedu and again within four months, it 
happened in Kanpur district. All of us will 
have to hang our heads down in sbame. I 
have made a plea just now for a consensus 
on this question and see that we stop politicis-
iog the whole question. Our Minister of 
State for Home Affairs, Shrimati Sinha" 
went to Andhra Pradesh. None of us can 
really object ...... t1nterruptions) 

[Translation] 

SURI R.P. SUMAN (Akbarpur): She 
has ,every right to go there. 

[Eng/ish] 

SHRI S. JAIPAL REDDY: We cannot 
object to her visit but with regard to the 
manner in which she made the visit, I wou1d 
like to put a few questions. I would like to 
know nom the Home Minister as to whether, 
sbe informed •• 

[Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARl SINHA) : They were 
informed. 

[English] 

SHRI S. JAIPAL REDDY: I do not 
want the Home Minister to disturb me 
without even rising in her seat. I would 
like to know, whether she informed the State 
Government before visiting that place, 
w~ther it is not a fact that she accused the 
Home, Minister and the Chief Minister of 
Andhra Pradesh of casteism and whether it 
is not a fact that she threatened that the 
Central Government would interfere in 
Andhra Pradesh. May I tell you that the 
Central Government did interfere in 1984 
and you must remember what happenf"d to 
you in 1984 because of that interference? 
The Congress (I) wa~ b\lri~d fatbonl deep 

in Andhra Pradesh and if you want to 
interfere again, 1 have absoluteJy no objection, 
1 would rather welcome it, because" tbat 
would only lead to clean burial of Congress 
(1) at national level also. 

My plea is that on this question, you 
must develop a consensus. lt is basically a 
socio-economic issue. I have a few suggestions 
to make. 

Whenever any major incident involving 
deaths in Harijan or Girijan families occur, 
let us make it a point to st!e that these 
atrocities are invariably followed by a 
judicial enquiry. Let the judicial enquiry be 
headed by a District Judge. Let us develop 
this consensus. It is a social problem. It 
therefore, suggest that the Parliament should 
enact a legislation to see that the scheduled 
castes are provided with a quota in respect 
of the profession of poojaris. Unless- the 
Harijans are given absolute equality with 
reference to what happens in the temples, I 
do not think, the social evil can be put an 
end to. 

Now, the Home Minister would shed a 
lot of crocodile tears, but I w('uld like to ask 
one last question, as to why the post of 
Commissioner for Scheduled Castes and 
Scheduled Tribes at the national level has 
been kept unfilled for the last one and a half 
years. 

[T,.ans/at ion] 

SHRI BARISH RAWAT (Almora): 
Mr. Chairman, Sir, the matter of atrocities 
on Harijans is not a matter of sorrow for 
a particular person or for a particular party 
or a section of the people; it is a matter of 
great shame for all of us, for the entire 
country, the country of Budha and Gandhi. 
Atrocities on Hatijan~ are mostly perpetrated 
in the States which have lived under the 
influence of feudalistic system and where 
influence of caste has been rather more. We 
cao do away with the caste system with 
social- awakening, it cannot be abolished 
through legislation. Today, the awareness 
created among Harijans for economic 
upliftrnenl through the efforts of the Govern-
ment has hit the economic interests of a 
particu1ar section and it is this section of 
the people which is committing atrocities 
against - Harijans. When Harijans ask for 

- their right, an attempt is made to hit tbem .. . - ~ _. 



his. reo Atrocities SRAVANA 23, 1907 (5AKA) 
on SC and ST 

Dis. reo Atrocllies 
on SC and ST 

310 

I would like to request the Hon. Home 
Ministe,r to identify such areas where maxi-
mum atrocities are perpetrated on Harijans. 

You will find that the areas where 
atrocities on Harijans are perpetrated most 
a're areas where land reforms have not been 
jmplemented rigorously. These are the areas 
where Harijans are oppressed and Govern-
ment are trying to uplift them; where pro-
grammes are being run to carry them for-
ward; it it these areas where excesses are 
being committed mostly. Therefore, I want 
that you should appoint such officers in 
these areas who are committed to the uplift-
ment of Harijans, who are committed to 
your policies and who are committed to 
bring about land reforms. 

It is getting quite late now. If I speak 
at length a t this moment, it wiil also be an 
atrocity. 

This House has discussed the issues of 
Harijans a number of times and even the 
Member belonging to Congress Party have 
criticised the Government. If you go through 
today's or yesterday's proceedings, you will 
find that our Party Members have not been 
found wanting in the matter of criticising 
the Government. But, my friends in the 
Opposition, whose love for Harijans is 
newly born, have tried to indulge in mud-
slinging on Congress Members and have 
attempted to prove that there is no love for 
Harijans among the Members belonging to 
the Congress Party. I would like to say 
that the Jove for Harijans among the congress-
men is as old as the freedom struggle. 
Mahatma Gandhi, Pandit Nehru and other 
leaders always kept upliftment of the 
Harijans and the poor lin ked with the 
freedom struggle. Nobody asked Mahatma 
Gandhi, Pandit lawaharlal Nehru, Shrimati 
Indira Gandhi their caste right from the days 
of feeedom struggle till they died. Nobody 
asks Sbri Rajiv Gandhi because his caste, 

is humanity. All Congressmen have inheri-
ted these virtues and they have been brought 
up in this tradition. 

Now, it will not be proper to say why 
Sbrimati R8m DuJari Sinha went to Andhra 
Pradesh. Shrimati Sinha belongs to the 
Congress Party and has been held in 
congress traditions. Moreover, she is a 
women. She bas same love for Harijans of 
Andhra Pradesh as she bas love for 

Girijans of Bihar. When atrocities were 
perpetrated on Girijans in Bihar, she went 
there also, when excesses were committed ~1J 
Harijans in Andhra Pradesh, she went there 
too. My friends should not give it a politi-
cal colour. We are discussing here i~ the 
House the important subject, like, atrocities 
on Harijans, and their welfare. They shopkl 
not try to dilute this subject by bringing in 
such things. 

In the end, I would say that the ~ atroci- -
ties on Harijans, wherever they are perpetra-
ted should be suppressed with a heavy band 
by the State Government whether it is the 
congress party's Government or Government 
of any other party. 

*SHRI CHINTAMANI JENA (Bala-
sore) : Mr. Chairman, Sir, I am grateful to 
you for having given me the opportunity to 
speak at the fag end of the debate, Sir, 1 
would like to speak in the mother. tonsu~ 
Oriya for which I have already intimated. 

Mr Chairman, Sir, we have been discus-
sing under rule 193 the reported atrocities 
on the member of the Scheduled Caste and 
Scheduled Tribes since yesterday. I have' 
been listening to the speeches made by the 
Hon. Members from opposition parties. 
I am sorry to say that some of them have 
given political colour to this issue. How-
ever, I agree with Shri Jaipal Reddy that 
this is a social evil. A very few of us have 
tried to find out the reasons of the atrocities 
on these communities. In my humble-' 
opinion poverty and lack of education are 
the main reasons for ataocities on SC &: ST.' 
Efforts have been made by the Government 
for spreading education among them. A' 
number of schemes have been launched to 
raise their economic status. But these 
schemes have not produced any effect or 
improved their standard of living to' the 
extent we expected. They are stilI poor and 
passing their days in grrat poverty. I thank' 
the Government for launching special com-; 
ponent plan and tribal sub-plan exclusively 
for the welfare of scheduled caste and 
scheduled tribes. Special central assistance' 
is also being given to raise their economic 
condition. The Scheduled Castes ··and 
Scheduled Tribes are also covered under ibt1 
Integrated Rural Deve)opmenf Programme, 
national rural employment programme, rural 

*The speech was originally delivered in' 
Oriya. 
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landless emp)oyment guarantee programme, 
billy area' development programme and 
inteJrated tribal development programme etc. 
But it is resrettable that these programn1cs 
are not implemented proper Iy. The money 
spent on implementing these programmes in 
different plans has not reached the b~nefi
ciarics in many areas. That is the reason 
wlt1 the condition of these people have not 
improved upto tbe expectation. Therefore 
it is our first and foremost duty to raise 
them above poverty line and also to spread 
c~~tion among them so that they will be 
ablC to defend themselves. 

In this conte~t, I would like to make a 
mention of the efforts made by our late 
beloved Prime Minister Smt. Indira Gandhi 
for the upliftment of these downtrodden 
people. She had made all possible efforts to 
raise tbeir status tiJl her Jast breath. It is 
IOOd that the present Prime Minister Shri 
Rajiv Gandhi bas determined to work for 
tbe welfare of these. people. He is taking 
k.C!en interest in the perfect implementation 
of varjous welfare programmes introduced 
for these communities. Recently he visited 
many areas in different States where Adivasis 
and Harija'ns are living in large number. He 
_ . even to the inaccessible areas and 
~lked -to tbe people. He aSked them about 
~ problems, he saw their misery and 
wUi6ed how far the programmes launched 
fo( tbe welfare of these people are being 
itUple~ted. I think the whole House will 
appreciate tbe steps being taken by our 
present Prime Minister to remove the 
pioblem of these people. I request the 
_ber of all parties to extend their kind 
~tion to our Prime Minister in his 
eirPrts to improve the condition of these 
pCOple. We sbould accept it as a movement, 

Sit, we know that the maintenance of 
law and order and implementation of various 
*tral schemes in tcibal areas are primar ily 
~ responsibility of the State Government. T. Ceqtr.l GQveroment allocates funjs and "vile the State Governments to implement 
tJaoIc proarammes effectively. But it is the 
... Governments who are overall (I in 
.. of implementing these programmes. 
'i1Mreofore it is not proper to blame the 
ceoue if any such tribal welfare programme 
·it DOt itdpIemented properly in any particular 
State. My friends from opposition who are 
iavolved in mud slinging will certainly 

appreciate the guidelines sellt by Hon. Home 
Minister to the Chief Ministers of different 
States on 15th April 1985. Despite aU these 
measures taken by the Government some of the 
opposition members are unnecessarily critisinl 
the Centre for the non-implementation of 
the welfare programmes in the Scheduled 
Caste and Sl.heduled Tribe populated areas. 

Sir, there are some more reasons 
responsible for the atrocities on harijans and 
adivasis. The non-implementation of land 
reform acts enacted by the State Governments 
were some of those reasons. Sir, many State 
Govts, have passed legislation on land 
reforms which have become Act subsequently. 
Most of those land reforms acts are pro-
gressive. But those acts are not implemented 
in many States effectively. Therefore, 
adivasis and harijans are not getting due 
protection. I request the Home Minister to 
issue fresh guidelines to the States where 
such land reforms acts have not been 
implemented properly. 

Sir, the non-payment of minimum wages 
to the agricultural workers is also another 
reason of growing discontentment among 
them. In mnny States there is great 
discrimination in the payment of wages to 
the agricultural workers. In some States the 
wages are paid to them according to tbe 
minimum wages fixed by that State Govt. 
But the same amount of wages are not paid 
in other areas of the same States. As you 
are aware, the agriculture workers mainly 
belong to scheduled castes and scheduled 
tribes. Therefore this disparity should be 
removed as early as possible. We should take 
it as a movement. Then only the atrocities 
win come to an end. 

Addressing a large gathering of students 
once, the first Prime Minister of India Pt. 
lawaharlal Nehru had said, I quote: 

"If they wanted to bring about a 
revolution in the country they must 
first bring about a revolution in tbe 
minds of the people through education 
and culture." 

Therefore, greater emphasis is to be laid 
on spreading litracy among them. It is good 
that our b.!loved Prime Minister Shri Rajv 
Gandhi has given a call to cbange our educa-
tion policy and also the method of teaching. 
Sir, the adivasi and barijans are not different 
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from us. They are also the children of 
God. In the olden days there was caste I . 
system in our society. The people engaged 
in war were called Kshyatriyas, the trading 
communities were called as Vaisbya. A 
group of people who were engaged in unclean 
occupation and similar type of works were 
called Shudras who were subsequently called 
barijans. They were considered as untoucha-
b�e. But the colour of the blood of tbose 
people are the same as us. In no respect 
they are inferior to us. Therefore, they 
should not be treated as untouchab!e. We 
shouJd not look down upon them. The 
message of equality should be spread among 
the children. The syllabus right from 
Kinder Garden upto post Graduate level 
should contain such ideas. The message of 
the father of the nation, Mahatma Gandhi 
towards harijan should be widely circulated 
among all. If aU these things get due place 
in the courses of study the feeling of 
untouchability will be removed from 
the minds of the cbildern. The feeling 
of love and affection will be generated 
in the hearts of those students who are other 
than barijans. So, I ~uggest to the Go\-t. to 
frame the sylJabus, of schools and col1eges 
keeping an these thin~s in view. The 
Education Minister is not here. I hope the 
Home Minister will pass on this matter to 
him. 

Now, I would like to give a few sugges-
tions to end the atrocities on harijans and 
adivasis. Firstly. the atrocity prone areas 
should be identified and adequate police 
p~rsonDel s~ould be posted at these places. 
Taking tbt gravity of the situation into 
account police stations or at least police posts 
should be opened in some places. 

Secondly, the funds earmarked for 
implementing the welfare schemes, in tribal 
and harijan populated areas should not be 
diverted towards other works. Action should 
be taken apinst the persons involved in the 
misappropriation of funds allocated for 
implementing the tribal welfare programmes. 
All the schemes meant for the upliftment of 
SC &: ST should be completed with the time 
schedule. 

Sir. some Hon. Members of opposition 
have blamed tbe Govt. for reported attrocities 
on SC ~ ST. But they are not taking into 
account the atrocities committed on SC & ST 

when Janata Govt. ,was in power. Our late 
Prime Minister Smt. lndira Gandhi was not 
in power at that time. When she got the 
news 0 f atrocities on harijans she had visited 
the areas where harijans were affected. She 
went to many inaccessible areas, met the 
affected people and demanded the then Govt. 
to provide adequate protection and relief to 
those people. 

Sir, a lot of things have been said about 
the reasons of the atrocities on SC & ST. I 
would like to give the reasons of some such 
incidents of atrocities on SC & ST in Orissa. 
As you are a ware, Orissa has second largest 
percentage of SC & ST population in India. 
Thele are many districts in Orissa like 
Kalahandi, Phulbani and K0raput where 
the SC & ST people are passing their days 
in misery. 38 years ha\e passed since we 
achie"ed our independence. But there has 
not been any rema} kable improvement in 
their standard of Ih'ing. My friends from 
the opposition may blame our party for their 
misery. But I would like to tell them that 
the representati,,'es of non-Congress parties 
were getting elected from Kalabandi, 
Phulbani, Balongjr and Koraput districts in 
Orissa for 15 to 18 years. The Centrai 
Govt. bad introduced a number of schemes 
for the welfare of SC & ST in those areas. 
But the non-Congress MPs and MLAs 
getting elected since independence from those' 
areas were not keen to raise the status of 
those people. They had kept them in 
darkness for all those years. The Congress 
Party MPs and MLAs got elected from those 
areas only in 1980. The non -Congress 
party representative had created a total mess 
in those areas. However, our Congress party. 
representatives are now making sincere efforts 
to raise those people from below the poverty 
line. You must have now been convinced 
about the reasons for the backwardness of 
those people. 

Mr. Chairman, Sir, you belong to Orissa. 
So you very well know the condition of tbose' 
people. Our late Prime Minister Smt. 
Indira Gandh i has visited several times to 
those areas during her life time. Sbe visited' 
those areas during the last two days of her 
life. Our present Prime Minister Rajiv 
Gandhi bas gone to those areas twice, once 
last year and again recently. During his 
recent visit to Orissa he had personally gone 
to their small huts and gathered first hand 
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knowledge about the success achieved in 
implementation of various welfare schemes 
meant for them. So you will certainly 
appreciate the sincere efforts made by 
our Prime Minister in removal of their 
poverty. 

Sir) Congress in the only party who has 
really done something for the upliftment of 
scheduled caste and scheduled tribes. I am 
proud that I am a- member of that party and 
I have been winning the elections with 
Congress ticket. The dedication of Nehru 
family to the country is very significant. The 
citizens of this country cannot forget the 
role played by Nehru family in the freedom 
of India. The contribution made by this 
great family in the upliftment of the millions 
of downtrodden including SC & ST is 
remarkable. The people of this country will 
well remember the devotion and dedication 
of Smt. Indira Gandhi for many years to 
corne. 

Lastly Sir, I would like to a ppeal once 
again to the Hon. Members of opposition 
to give up the idea of holding the Govt. 
responsible for the reported atrocities 
on SC & ST in different States. They 
should carry the message of Mahatma Gandhi 
to the remote corners in the country where 
people belonging to those communities ar~ 

living. Again I would like to request the 
Govt. to frame the courses of study in schools 
and colleges right from Kinder Garden upto 
Post Graduate level in such a way that the 
students who are the future of the nation 
will be adequately educa ted in creating 
friendly relations among each other. They 
will work for tbe abolition of caste system 
and tbe feeling of untouchability will be 
removed from tbe minds of the people 
for ever. With these words I conclude my 
speech. 

SHRI C. MADHAV REDDY (Adila-
bad) : Mr. Speaker, Sir, at the outset, I 
6tronaly condemn what Dr. Mohan-a 
t4ember of our party -bas said in his speech. 

[English] 

I want to set the record right by saying, 
tbat we are opposed to this type of thing. 

(Translation] 

He should not have said such a thing 

even in humour. He bas said all tbis without 
applying his mind to' it and it is not lood 
saying all these thing; we strongly condemn 
it, oppose it. Besides, I also move in this 
House that his words should be expunged 
from the record of the proceedings. You get 
it examined and expunge it from the record. 

The atrocities on Harijans and Girijans 
were discussed in the House yesterday and 
the discussion continues today also. Many 
Hon. Member from either side have partici-
pated in the debate and expressed their 
views. It is heartening to note that cutting 
across party line, the Member belonging to 
the Congress, particu1arly Harijans and Girijan 
Members, have participated in the discussion 
in all seriousness and have expressed their 
views in a bel anced manner. There were a 
few heated arguments also, but it was not due 
to them; the persons generating this heat were 
some others. This heat was uncalled for. In 
spite of this, some remarks were made due to 
which temper ran high in the House. These 
remarks remain a part of the proceedings 
and, as such, they must be oprosed. There-
fore, when I say this, I do not intend to 
repeat the entire tbing, nor do I want to 
repeat the points raised by some Members 
in the House. 

1 do not want to go into the figures. 
Although a lot of figures have been given in 
the House. Just now, my friend Sbri Jaipal 
Reddy has furnished some s~atistjcs; I do not 
want to go into them nor I need them. But, I 
am certainly concerned about the controversy 
which has been raised here unnecessarily. 
Had my Hon. friend, Shri Chavan gone there 
in his capacity as the' Union Home Minister, 
we would have felt very happy and I am sure 
this controversy would not ba ve arisen at all 
because be is a sensible person and be knows 
what to speak and when to speak. He also 
knows how much should be tolerated and he 
has immense patience. When did we say that 
you cannot visit Andhra Pradesh ? Entire 
country is yours. It should be undentood 
well tbat the Andhra Pradesh Government an4 
Centre are not two separate identities; tbey 
are one. Government remains the Government 
irrespective of the party to which it belongs. 
The Congress party and our party are 
separate in the state. We can fight with each 
other, accuse each other but Government will 
remain there. The Constitution under which. 
you have come to power t tbe same Constitu·' 
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tiOD allows our Government in the state. 
After Ill. she could have met the state 
Government. If she did not wish to meet the 
Minister or inform him, the Home Seceretary 
could have been called and consulted. But it 
·seems that when she left this place, she had 
made up her mind to accuse the State 
Government and condemn its actions. What 
also could have been the need to say such 
things .. (Interruptions) when we later spoke 
to Rajivji he said. 

[English) 

"She has created a mess." 

[Trans/at ion] 

These were his words which he himself 
utterred. 

SHRI HARISH RAWAT (Almora) : 
Madhav Reddi Sahib, even when the State 
Government was informed beforehand of 
the arrival of Minister of State for Home 
still no arrangements were made to give be; 
befitting reception. You have said nothing 
about it. 

(English] 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI H. K. L. BHAGAT) : Mr. 
Madhav Reddi, you are a very senior 
Member. You refer to the Home Minister. 
Please do not bring the Prime Minister here 
like that. This is not fair. 

[Trans/at ion] 

SHRIMATI RAM DULARI SINHA : 
There, there people asked. "Why has she 
come here .?" The State Home Minister issued 
a statement to this effect which appeared in 
all the news papers there. 

[English] 

SHit I S. JAIPAL REDDY: Let her 
speak, Sir. For the first time after six hours 
of debate, ..... (lnle"uption) 

SHRI C. MADHA V REDDY : She has 
opened her mouth .. 

SHRI S. JAIPAL REDDY: This ...•.•• 
picked up courqe in both her hands, * 
Let her 10 011 record. 

MR. CHAIRMAN: Please do not 
address her as .•. • ••• That will not 80 
on record. 

SHRI S. JAIPAL REDDY: Wbat did 
I say? 

MR. CHAIRMAN: The word ... * ... 
is expunged. Please address her as Minister. 
That will not remain in the record. 

SHRI HARISH RAWAT: Mr. Reddy 
bas said * . .. . .. 

MR. CHAIRMAN: I have already 
given my ruling tha t the word' ... * ' ... 
will not go on record. 

SHRI HARISH RAW AT: He bas used 
the words' • ....... 

SHRI S. JAIPAL REDDY: I said ...• 
courage'. 

MR. CHAIRMAN: You address her as 
Minister, not as * That is not the 
way. Please address in a dignified way. No 
more interventions. Nothing else will go on 
record. Mr. Madhav Reddy, please continue 
your speech. 

SHRI S. JAIPAL REDDY: I said' 
courage' .•. (Interruptions) 

MR. CHAIRMAN : Let him not 10 on 
record. It will not go on record. 

MR. CHAIRMAN: I bave given my 
ruling. Please take your seat. 

AN HON. MEMBER: What is the 
ruling? 

MR. CHAIRMAN: If you read the 
procedings you will know. 

SHRI RAM PY ARE PANIKA: What 
is tbe ruling ? He has to withdraw the words. 

(Interruptions) ... 

MR. CHAIRMAN: Mr. Madhav Reddy, 
you continue. You cpntinue your speech. 
Nothing else will go on record. 

MR. CHAIRMAN: Please take your 
seat. Do not interfere. No more interruptions. 

*ExPUDSeO as ordered by the Chair. 
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[Trans/at ion 1 

SHRI C. MAOHAVA REOOI: Sir, I 
do not want to utter strong words against 
Sbrimati Sinha. Wben I look at her, I am 
reminded of my friend, her husband with 
whom I have worked. He was in our Party. 
My submission is that there should be no 
misunderstanding from Government to 
Government level, and whenever Shrimati 
Sinha visits Andhra Pradesh, she goes there 
in her capacity as a Minister. All' the 
Ministers of the State and the Chief Minister 
would go along with her. It so happened 
that when the State Home Minister went 
to her along with a report, she threw away 
the report. Sir, I am very sorry to say that 
you have been elected to Lok Sabha for the 
first time and you should learn many things 

( 'nterruptions) 

(&tUsh) 

SHRI K. S. RAO : I was a witness. 

MR. CHAIRMAN : Hon. Minister will 
reply to it. You please hear the Hon. 
Member. Hon. Minister will reply to it. 

[Translation] 

SHRI C.MADHA V A REDOI : You should 
have thought before you had spoken. You 
should know what is true and what is false 
as also what you should speak and what not. 
Sbri Sambshiv Rao said such things 
yeSterday which he should not have said. He 
said that he was a relation of Shri N. T. 
Rama Rao. Who does not have relations? 
Don't you have relations (Interruptions) 

(&gUIIr] 

MR. CHAIRMAN: Hon. Minister will 
reply to it. Please hear the Hon. Member. 

SHRI K. S. RAO : I never said that it is 
a relation of N. T. Rama Rao. Let us see if 
there" is any word about it. Please do not 
say tbe wrong sentences. I never said it. 

[Translation] 

StI&1 C. MADHAVA REDDl: 1 am 
Dot -. leader, but I think that there is no 
leader who does not have some relation or 
the other in "iHages. He also said that Shri 

Venkateshwar who is the son-in-law of Shri 
N. T. Rama Rao has been elected frem. 
there. I would like to tell you tllat 'SIIri 
Venkateshwar bas not been elected from 
there; tbis is not his constituency. He_, 
been elected from another village. He does 
not live in his village. This is known to bim 
then why is be trying to give political colour 
to this matter? Mr. Cbairman, Sir, for the 
last two months new energy is being infused 
into the Congress Party of the State. Sbri 
Vengal Rao has been nominated as the 
President. He has been trying to do tbis. It 
is a good thing, let him do it. He meets 
people and goes from place to place, tbus 
reviving the name of the Party. But for the 
past two months the tirade he has started in 
the press against the Government, he does 
not want to leave any chance : 

English] 

-because they would like to beat the 
Government with any stick and that too 
below the belt. 

Translation1 

You should try to understand these 
things because these things are such tbat : 

[English] 

-you are playing with fire. 

[Translation] 

He makes a lot of fuss about Harijans. 
A 'Bandh' throughout the State was observed 
for tbe first time after this Harijan issue. 
They say that it was very successful. We 
agree tbat you have the mass appeal and as 
a result of this we were defamed. Bec&UII 
you were powerful, you made it sUcceastuJ. 
You are not still able to understand that 
there was nobody against this "Bandh" Why 
should we oppose it. We are not apinst 
the Harijans. We are friends of Harijans 
and, therefore, we condemn it. WheaC\'er 
there has been atrocities on Harijam, our 
Government has condemned it. They bad 
asked for a judicia] inquiry into the matter. 
The first person to reach the spot was tbe 
Chief Minister and the same day-

(EnglishJ 

-on the spot he has declared a j~d~c~al 
inquiry. 
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[T,on.rlatlon) 

What bappened thereafter? If we had 
been at fault we would have been afraid, but 
we were not. The judicial inquiry will probe 
into the matter. Shri N. T. Rama Rao has 
not shown any interest in the matter. Do 
you think that if the judicial inquiry proves 
it, N T R will remain in office even for a 
single day? 

[English] 

- He will be the first person to resign. 

[Translation] . 

And that is why he was not afraid. He 
immediately declared a judicial inquiry into 
the matter. You took the credit for that. 
Has any State Government instituted a judicial 
inquiry so far on the atrocities on Harijans 
without any agitation ? 

The Government was asked to change 
the Judge who was conducting the judicial 
inquiry as the congress felt that he whould not 
be able to do justice. The Judge was nomi-
nated by the Chief Justice of the State and 
still Shri Rama Rao accepted that - he will 
do the needful. The Congress wa'nted that a 
Supreme Court Judge should head the inquiry 
and it was accepted. 

We made a mistake and we are repent-
ing for it. An all-party meeting was called 
by Shri Rama Rao and there too, the 
Congress exaggerated the things. Twice the 
meeting was called and the Chief Minister 
categorically stated that he does not want 
any party politics in the matters concerning 
Harijans. The Congress Leaders accepted it 
and I am happy that peace has returned 
there. But now efforts are being made to 
force the Harijans not to accept the relief 
amount that has been declared by the State 
Government. It is not good because that 
money does not belong to Shri Rama Rao 
or to any body else. It is Government fund, 
it is your own money. 

[Englis,,] 

After all, aU the money comes from the 
6am~ au)'. 

[Translat ion] 

The Harijans have been forced not to 
accept the sanctioned amount as they have 
been promised by Congressmen that they 
would get them more relief from the Central 
Government. We would be happy if they 
can do so. (Interruptions) 

SHRI HARISH RAWAT: The fact is 
that, the day the State Government announc-
ed relief, the concerned Collector, went to_ 
the villages but the Harijans refused to accept 
it. How are the Congressmen to blame for 
that? 

SHRI C. MADHA VA REDDI: Why 
does anyone refuse the sanctioned relief 
amount? There must be someone behind 
it, who must have promised them to more. 

The Congress has the funds and if it is 
willing to pay even one lakh rupees, it is a 
different matter. If we had the funds we 
too could have distributed it, because any 
relief amount is too low for the loss to be 
compensated. I am glad that Congress and 
the Prime Minister's Relief Fund has sanc· 
tioned the amount. But do not insist that 
the State Government's fund will not be 
accepted. They have not accepted relief 
amount from us so far ... 

(lnlenup tions) 

SHRI RAM PY ARE PANIKA: It is 
not good that they are repeatedly mentioning 
the Hon. Prime Minister in this matter. 
We had wished to go there as a goodwill 
gesture but the Hon. Prime Minister advised 
us not to go there, as there was no such 
need. It is unbecoming of them to bring 
in the name of Hon. Prime Minister in such 
a way. 

SHRI C. MADHA V REDDI : We want 
that you should ._ go there, Shrimati Sinha 
and every body else should also go there. 
She had said that she would like to visii it 
once again. She must go there. We would 
)ike to accompany her. You should also 
certainly go there and I also invite the Home 
Minister to go there. The Home Secretary 
should also be sent there. Is the Govern-
ment at fault by announcing the relief or is 
there any shortcoming in the relief 'l What 
more do you want, please tell us. We are 
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ready to implement it. Why do you want 
a confrontation? We want to avoid the 
ct)nfrontation and work for the benefit of 
the masses. The Government of Shri N. T. 
Rama Rao wants to join hands with you in 
this task. Even on such occasions, there 
are some ignorant people in both the 
parties-I would not like to name thero-
who create the trouble. They do not make 
it successful. There are such ignorant people 
who try to create trouble in the villages 
when such situation arises. They are well-
to-de people belonging to upper casts. We 
have to hang our heads in shame because 
of 'them. Therefore, we should be cautious 
of these ignorant people and they should 
be severely punished. Someone has aptly 
said: 

"Phool ki patti se cut sakta Hai 
Heere ka jigar, 

Marde nadan par ka/arne narm 
va nazuk beasar." 

Counselling will have no effect on them, 
only punishment wHI work. 

[English) 

SHRIMATI GEETA MUKHERJEE (Pan-
skura) : Sir, at the tail end, I must pick up 
courage in both hands for what I want to place. 
I come from a State where everybody will 
agree that atrocities on Harijans and Adivasis 
are not taking place in general. So, I would 
like to put on record the principal reason 
for that and want to draw the attention of 
the House towards that principal reason. 
It is through millitant land struggle of 
Adivasis and Harijans and non-Adivasi poor 
peasants and agricultural labourers which 
bas contributed in putting down any case of 
atrocity in my State ~nd I be1ieve that is the 
key to protect the Harjans, that is the key 
to protect the Adivasis, and really once again 
we must put aU our steps in building up our 
militant struggle for land reforms with 
Adivasis, Harijans and non-Adivasis, nOn-
Harijans, poor peasants and confronttng 
them with the castist landlords. That is the 
key and that we must remember. 

THE MINISTER OF HOME AFFAIRS 
(SHRf S.B. CHAVAN): Mr. Chairman, Sir, 
I must express my gratitude to all the Hon. 
Members on both sides of the House who 
have participated in this djsc~sjon and made 

on SC and ST 
very valuable suggestions. If I have to refer 
to some of the points which the Hon. 
Members have made, the pith and substance 
of the entire thing is that the ideas are very 
good but the schemes have not been 
implemented. That is the pith and substance 
if I have understood the Hon. Members 
correctly. In fact, I was expecting that some 
of the Hon. Members will throw light on 
this aspect· of the question also. The Central 
Government is giving the guidelines request-
ing State Governments and the Union 
Territory Administrations to implement the 
guidelines in the spirit in which they have 
been given. I wont't bother as to what 
some of the Members might say. These are 
crocodile tears. Rather I would say that is 
the patent phraseology which some of the 
Hon. Members are used to. 

So, we do not take serious note of these 
things. We need not even get disturbed on 
that. That is a style of speaking of some 
of the Hon. Members. At least I would 
not be disturbed by that sort of phraseology. 

Sir, I would expect from the HOD. 
Members a reply as to what is the kind of 
job that they expect from the Central 
Government, if, by any chance, the State 
Governments fail to implement some of the 
policy issues .. This is the crux of the 
problem. We will have to find a suitable 
reply to this. I will be very have happy if 
this is not just to win over point from you 
that you have said. That is why I am trying 
to contradict. In fact, these are realities of 
the situation we cannot run away from. I 
do not think that any of the State Govern-
ments can posslbly make a claim that this 
situation has arisen in this State or it has 
increased when this party came or it has 
decreased when the other party came. I do 
not think that it has anything to do with the 
parties which are running the State Govern-
ment or for that matter even the Central 
Government if I were to use that word. Ulti-
mately it is the social structure in which we 
are functioning. We know it for certain that 
actuaUy this is a social problem and unneces-
sarily we are trying to generate beat for 
nothing. So far as we are concerned, I can 
very well appreciate the point which some 
of the Hon. Members make that let us keep 
this above party affiliations, and approach 
the problem in a non· partisan spirit. Though 
we sa)' so, but ultimately there aro tcmpta .. 
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tions which we cannot resist and we say in 
tbis., State this happened because this man 
belonging to this party was there. 

On one side we say we keep this issue 
aloof and at the same time we are also 
trying to involve some party or the other. 
One of the young friends who spoke, most 
probably for the first time and he is a young 
man who was elected for the first time, Shri 
Madhav Reddy, I am very happy put the 
record straight by saying that his party does 
not subscribe to his view. Even as a matter 
of joke also, I do not know whether he has 
understood it. He is still laughing at it. 
I do not think that he has realised what he 
has said. It is the gravest thing that you 
have said. It is the most dangerous thing. 
I think neither his Party nor anyone of his 
friends would also subscribe to the point of 
view which he has. I am prepared to take 
it that he has said erroneously in a very 
lighter vein. Let us not attach too much 
importance to it. I am prepared to accept 
that position. 

If the Hon. Members are interested I 
would have given a very lengthy reply, but 
actually I ha ve got to go for a very important 
engagement. That is why I am sorry I 
would not be able to devote the time which, 
in fact, I should have. 

In the guidelines itself, this has been 
made clear that there are three or four 
reasons as to why this kind of Scheduled 
Caste antagonism is prevalent in certain 
areas. One is about the land reforms and 
its implications. Another is the minimum 
agricultural wages which need to be paid to 
these people. Sometimes people are tempted 
to compare conditions prevailing before 
independence and conditions as they are 
today; and erroneously sometimes we pass 
a judgment that things were far better when 
the Britishers were ruling, not knowing fully 
that the Britishers protected all the vested 
interests and there was no question of any 
land reforms. There was no question of 
payment of minimum wages to the agri· 
cultural labourers. Now, this is the conflict 
between vested interests and those who are 
trying to free themselves from the bondage 
of the social systems in which they have been 
living for generations together. Sometimes 
we cannot even tolerate a self-respecting 
Scheduled Caste or a Scheduled Tribe man, 

if he tries to show his self-respect. We feel 
hurt. It is a real1y surprising thing. A 
man is trying to assert himself, showing his 
self-respect. We should be bappy about 
it. But on the other hand we feel burt. 
Here is a man who is trying to raise bis 
head. What is wrong with it? We want 
him to raise his head we want him to 
be self-respecting. We want him to assert 
himself. Unfortunate1y the social system is 
such that whatever we might say, our class 
and colour and will definitely get itself 
reflected in some action or the other, in 
different manners, knowingly, unknowingly, 
unwittingly. We cannot forget it. Unfortu-
nately that is the position. That is why let 
us adjust ourselves to this position that for 
generations injustice has been inflicted on 
this section of these people. Even if with 
some anger they were to assert themselves, 
we should feel happy that he is asserting 
himself. But unfortunately we try to assert 
the wrong way and do not assist the person. 
I know for certain that there are some areas 
where the Land Ceiling Act has not been 
fully implemented in the correct manner. 
In fact there is nothing to hide from the 
Hon. Members also. I have written to some 
of the Chief Ministers saying that in our 
country there are areas where the Naxalite 
problem is on the increase. I have requested 
them to approach this problem in a two-
pronged attack -manner. One will be 
implementation of all the poverty alleviation 
programmes including the land reforms. 
Give them whatever is due. Unfortunately 
in our poverty alleviation programme though 
we are spending the money all right, it is not 
reaching them. We are aware of this fact. 
When I was in the Planning Commission, I 
have been repeatedly saying this, requesting 
all the State Governments. It is not that 
the monitoring system is not there. At the 
Central level, the Home Ministry, there is 
monitoring. In the Planning Commission, 
there is a monitoring system. At the State 
Government level also there is a monitoring 
system. At the district level also, tbe 
monitoring is being done. In spite of this 
kind ,of monitoring also, there is no denying 
the fact that things are in fact not reaching 
people to the extent that they should have 
reached. I am really happy that the Prime 
Minister of this country is going to tbe 
remotest villages in order to find out for 
himself whether the programme is properly 
impJemented or not. Hr is bold enough to 
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come" out and say that in fact things are not 
r~ny that good. I do not think that this 
kind of boldness will be found anywhere 
else. I would request all the Hon. Chief 
Minister also of the respective State Govern-
ments to go to the villages and in a random-
survey manner, check whether these .t~in~s 
are properly implemented. If such ViSIt IS 

made to 10 or 15 villages, I think, the 
entire thing will get electrified and you 
will find tremendous improvement in the 
entire implementation programme of the 
Government. 

I will just give some figures about the 
Land Reforms. I had given this earlier 
also. But some Members wanted this So 
I would like to give these figures. The total 
land which in fact has been distributed is 
like this. The area declared surplus will 
be 12,60,833 acres. Area taken possession 
of will be 53,86,186 acres. Area distribut-
ed win be 43,95,184 acres. Total numba of 
beneficiaries will be 32,48,319. The number 
of scheduled castes is 12,47,236. This forms 
about 38 per cel'lt of the total number of 
beneficia ries. 

SHRI NARAYAN CHOUBEY: What 
about Tribes? 

SHRI S. B. CHAVAN: So far as the 
Scheduled Tribes are concerned, the number 
is 5,88,953, it comes to 14.7 per cent. 

So far as the land reforms aspect is 
concerned, there is no denying the fact tha t 

'still there are a large number of benami 
transactions and it will be for the St2 te 
Governments to go into the details, find out 
as to how they will be able to detcct these 
fradulent transactions and see that these 
surplus lands become available and these 
lands should· be distributable to the Scheduled 
Castes. Scheduled Tribes and other weaker 
sections who, in fact, are en titled for getting 
a share of it ... (Interruptions). 

One or two points ~10rc, and I have 
done. Some of the" Hon. Members 
enquired-Mr. Panika p:"obably said that 
even" in Class HI and Class IV also the 
percentqe of the seats meant for Scheduld 
Castes are not being filled. Sir, I have got 
the fiJUres. This is as on 1.1.1983 : 

Total number of employees 
(Class I) 

Scheduled Castes 
Percentage comes to 6.11. 

'B' Class Class II - total is .. 
Scheduled Castes win be 
Percentage comes to 10.16. 

52,683 
3,566 

62,485 
6,351 

Class or Class III-Total .. 21,28,650 
Scheduled Castes are ... 3,10,949 
Percentage comes to 
14.61 almost near 
15 per cent. 

SHRI RAM PYARE PANIKA : See that 
sweepers are included in them. 

SHRI S. B. CHAVAN: No, no. Ulti-
111ately whosever is designated as a Scheduled 
Caste ... 

SHRI NARAYAN CHOUBEY: Class 
III is not sweeper . 

(Interruptions) 

SHRI S. B. CHA VAN: I am just giving 
the figures of Class III and Class I V now. 
The total of Class IV will be 13,02,534, and 
Scheduled Castes are 2,55,094. It comes to 
19.58 per cent. I do not say that there is no 
scope for improvement, but to say that we 
have not been able to achieve anything. 
unnecc:ssarily we also sometimes denigrate 
ourselves-to the extent that we have been 
able to achieve certain things, we should 
accept that these are the things which we 
have been able to achieve; if there is scope 
for improvement, we should try to improve 
the same .. 

I have got the figures for the public 
sector undertakings. But I do not have 
the time, that is why I won't go into that 
aspect ... 

(Interrupt ions) 

(Trans/at ion] 

SHRI MANKURAM SODI (Bastar)" : 
As a punishment, Officers should not bo 
transferred to backward areas. 

[English] 

MR. CHAIRMAN: Please allow the 
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HOD. Minister to finish. 
questions if permitted ..•. 

Then you will put 

(Interrupt ions) 

MR. CHAIRMAN : For clarification, 
let Hon. Minister conclude. 

SHRI S.B. CHA VAN: About the Tribals 
also I have got the figures, but I do not 
have the time, that is why I am not giving 
those figures. I will merely say that accord-
ing to the guidelines .•• 

SHRI P.K. THUNGON .. Hon Minister, 
we want to have the number 0 f Tribes. 

MR. CHAIRMAN: Please take your 
seat. Allow the Hon. Minister to complete. 
Then you may put the questions it permitted. 

SHRI S.B. CHA VAN: I will try to give 
you the figures. You can see me later on, I 
will be able to give them. 

SHRI AMAR ROY PRADHAN : The 
percentage will be sufficient for the Scheduled 
Tribes. 

... (Interruptions) 

MR. CHAIRMAN : Please take your 
seat. Please have the patience, and let HOD. 

Minister complete. 

SHRI S.B. CHAV AN : The same state-
ment has the figures for Scheduled Tribes 
also. I have read only for Scheduled 
Castes. About Scheduled Tribes, Class A, 
the total is ••• 52,683. The Sched~led Tribes 
number is 741, it comes to 1.41 per cent. 

For Class II, the number of Scheduled 
Tribes Officers is 915, the percentage comes 
to 1.46. For Class C or Class III, the total 
is 88,149, the percentage of Scheduled Tribes 
comes to 4.14. In .category 'D' the total is 
71,812. It comes to 5.5 per cent. ~o, there is 
no' denying the fact that cQmpared to even 
Schedtded Castes also, the percentage of the 
SchoduJed Tribes is not satisfactory. In fact, 
we will have to go in a big way to improve 
the situation. 

SHRI RAM PY ARE PANIKA: What 
about the States Governments. This is 
relatins to the Central Government. 

MR. CHAIRMAN : Allow the Minister 
to complete. 

Shri S.B. CHAV AN : I cannot possibly 
give all the figures for all the State Govern-
ments because it w ill take considerable 
time. 

One query which the Hon. Members 
have made is about the guidelines. We 
have specially requested all the State 
Governments that wherever they find that 
there is a tension prevailing or likelihood of 
any clash between the Scheduled Castes and 
the non-Sche<;luled Castes, they should con-
duct a survey, identify the places and make 
special arrangements including placing police 
pickets and there should be a task force 
which would be striking force. Wherever 
these things occur, they should also have 
special courts for trial of these cases. There 
are six or seven States who have constituted 
and, in fact, for the first time,. we find that 
in these five years, there have been. large 
scale punishments to those who indulged in 
this kind of activity. Any-how. I wiU give 
the figures. In these five years, we find that 
there are cases wherein 6 people ha ve been 
sentenced to death, 204 sentenced for life 
imprisonment and 8 others fOJ rigorous 
imprisonment. This is as at 1984. I do 
not have the figures for later years. But 
this clearly shows tha t the State Governments 
have been· taking very active action so far 
as bringing these people to book is concerned 
and trying the cases. In fact, we have 
requested them to try these cases involving 
the Scheduled Castes both under I.P .C. and 
P.C.A. Act in the special courts. Barring 
Madhy Pradesh wherein most probably the 
question of jurisdiction under I.P.C. is still 
under consideration of the High Court, in 
respect of other ~tates, they have been able 
to set up special courts and they have started 
functioning very well. (lnterruptions.) 

MR. CHAIRMAN: Please take your 
seat. ·Allow the Minister to complete. 

SHRI S.B. CHAVAN: There is one 
more point. That is about the visit of my 
colleague, Shrimati Ram Dulari Sinha. I am 
very sorry to say that g very small thing bas 
been exaggerated to~ such an extent that one 
of the Hon. Members even while, talkirig 
about he even forgot that she is 

* Expunged as ordered by the Chair . 
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the Minister of the Government of India. 
The kind of language that he used, in fact, 
was not expected of a very senior Member 
of Mr. Reddy's stature. It has not reduced 
her stature. It has reduced your stature. I 
am sorry to say this. (Interruptions.) 1 
do not want any debate on this. 

SHRI S. JAIPAL REDDY: I am 
addressing the Senior Minister. I used the 
words," "with reference to •••.•. 

SHRI S.B. CHAVAN : Mr. Reddy, you 
must know that I am a person that whatever 
you may say, I am si tting here calm and 
collected. But I could not resist myself 
when the kind of words you used against her. 
J had to stand up and say, "This is not 
correct". 

That is not the way. We may have 
differences. Express your views. It is all 
right. But tbat is not the way. I enquired 
from Mrs. Sinha as to what exactly are the 
facts. She denies the kind of statements 
wb~ some of the Hon. Members are 
alleging that she has used. She says that 
she has not made those statements. I think 
so JODg as she is prepared to say that those 
statements have not been made by ber, tbat 
should be the end of the matter. Thereafter 
to go on discussing about it is not advisable. 
That should end the entire thing. I do not 
think tbat sbe can ever mean it. 

Sometimes there are emotions when a 
person goes to see the atrocities committed 
on the Harijans. Men get excited. Women 
get excited. Sometimes in a hurry, some 
things might come out. Sbe can never 
mean it. I know her nature and that is why 
I do not think it has called for tbe way we 
have discussed. 

In fact, I would very much like ber to 
go again to Andbra Pradesh and I request 
the Andhra Pradesh Government that tbey 
sbould give her all the courtesies which are 
required of a State Government. 

(Interruptions) 

I do not think that we should prolong 
tbat issue any more. 

A large number of other items were 
discussed. I can also give reply to them. 
But I think it will not be proper for me to 
spend any more time on this. 

SHRI NARAYAN CHOUBEY: 
Organise an all India movement for Harijans 
and Girijans. 

SHRI S.B. CHA V ~N : There are a large 
number of suggestions which have been made. 
(Interruptions) 

I was very happy that Mrs. Geeta 
Mukherjee now makes a quip that because 
of the ideology of West Bengal, they do not 
have an incident. I am very happy. 
(Interruptions) 

SHRIMATI GEETA MUKHERJEE: I 
pray to the rest of tbe country. 

SHRI S.B. CHA V AN : In fact, I am 
one with you that so far as implementinl the 
poverty alleviation programmes and the 
programmes meant for the poor sections are 
concerned, they should be properly imple-
mented and the full benefits should go to 
them. 

But I am not prepared to agree with 
some of my friends that there are no 
Naxalites in that area. It is not a statement 
of fact. Naxalities are there. Naxalities 
are trying to take advantage of the situation 
prevailing. That is why, I have said that 
merely by shooting, you cannot solve the 
problem. This is a two-pronged attack that 
you should have. Naxalite activity can be 
stopped only if the programme is 
implemented. 

If you approach this issue in this manner, 
I am sure the Scheduled Castes and the 
Scheduled Tribes people also feel that here is 
a society which, in fact, genuinely desires to 
identify themselves with our own woes and 
joys. 

I was very happy that HOD. Members 
have taken so much time and expressed their 
views very forth-rightly. 

I have also noted dOWD some of their 
suggestions but since I do not have tbe time, 
I could not clarify all the points. 

I tbank all the Members once &pin. 
MR. CHAIRMAN: The House now 

stands adjourned to reassemble at 11.00 AM 
on Friday tbe 16th August, 1985. 

20.49 m. 
The Lok Sabha I hBn adjourned till 

Eleven of the Clock on Frido)" Aupst 
16, 1985/ Srtnana 25, 1907 (&kG) 


